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SHRIMATI SUSHILA ROHATGI:
I have nothing more to add.

MR. CHAIRMAN: The question
is:

“That the Bill be passed.”
The motion was adopted,

1245 hrs.
ARREST OF MEMBER

MR, CHAIRMAN: I have to in
form the House that the Speake:
has received the following com-
munication dated the 30th July, 1975
irom the Deputy Secretary to the
Government of India, Ministry of
Finance, Department of Revenue
and Insurance, New Delhi;—

“I have the honour to inform
you that the Centra] Government
found it their duty in exercise of
the powers conferred by section
3(1) of the Conservation of
Foreign Exchange and Prevention
of Smuggling Activities Act, 1974,
as amended by Ordinance No. 6
of 1875, to direct that Shrimati
Gayatri Devi, Member, Lok Sabha,
be detained with a view to pre-
venting her from acting in any
manner prejudicial to the aug-
mentation of foreign exchange.

Shrimeti Gayatri Devi was
accordingly taken into custody at
400 P, M. on 30th July, 19"5, and
is at present lodged in the Tihar
Jail, Dmihi”

[oassses o Sy
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PROVIDENT FUNDS (AMEND-

MENTY BILY
1248 hrs.
THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE

(SHRIMATI SUSHILA ROHATGI):
beg to move:

“That the Bill further to amend
the Provident Funds Act, 19256 be
taken into consideration.”

Rule 10 of Central Civil Services
(Pension) Rules, 1972 provides that
if a pensioner, who immediutely
before his retirement was a member
of Central Service Class I, wishes to
accept any commercial employment
before the expiry of two years from
the date of his retirement, he should
obtain the previous sanction of the
President to such acceptance, and
that no pension shall be payable to
a pensioner who accepts a commer-
cial employment without such sarc-
tion, in respect of any period for
which he is so employed or such
longer period as the President may
direct. In the interests of purity of
administration, it is proposed to
impose similar restrictions, with
suitable safeguards, in the case ulso
of members of Central Civil Services
Class 1 entitled to the benefits of a
Contributory Provident Fund.

The salient features of the Bill

are:

(i) A Central Government
officer shall not have any right to
Government contribution made to
his credit in a Contributory Provi-
dent Fund if he takes up commer-
cial employment at any time be-
fore the expiry of two years from
the date of hiz retirerrenit without
the permission ©of the Central
Government,

(ii) A Central Goverament re-
tired officer shall apyly in a pres-
cribed application form for per-
mission to take up commerciel

empioyment,
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(iii) In granting or refusing
pormission to & retived Central
Gavernfamst officer for taking wp
any commercial employment, the
Central Government shall have
regard to the following factors;
anamely:—

{a) the nature of the employ-
ment proposed to be taken wup
and the antecedents of the em-
ployer;

(b) whether his d+ties in the
employment whica he propnses
to take up might be such ss to
bring him into conflict with
Government;

(¢) whether the officer while
in service had any such dealings
with the employer under whom
he proposes to seek employment
as might afford a reasonable
basis for the suspicion that such
officer had shown favours to
such employer;

(d) any other relevant factors
which may be prescribed.

(iv) Central Governmenr shall
grant permission subject to such
conditions, if any, as< may be
deemed necessary or refuse per-
mission for reasons to be recorded
in writing in the order.

(v) Where the Ccntral Govern-
ment grants pernission applied
for, subject tu any conditions or
refuses permission, the applicant
cun make rejresentation within
thirty days of the receipt of the
order against such condition or
refusal. The Centra] Government
shall make orders on the reprcsen-
tation as if deems fit. If the Cen-
tral] Government does not cencel
such order, the person making the
representation shall be given an
opportunity to show cause against
the order proposed to he made on
the representation

(vi)lfwﬁtﬂnnperiodoﬂsixty
days of the date of receipt of un
wﬂmﬁoﬂ seeking permission for

(Amdt) Bill

taking up commercial cmploy-
ment, Government does not com-
municate any decision thereon to
the retired Central Officer, it shall

be deemed that permission applied
for has been granted.

(vii) I a retired Central Gove
ernment officer takes up any com-
mercial employment within two
years of retirement without Gov-
ernment permission or jn violation
of any condjtion of permission, he
will not be entitled to such part
of Government contribution as
may be specified in the order or
will be required to refund it if he
has received payment thereof. In
making such an order, Govern-
ment shall take into consideration
the following factors:—

(a) the financial circum-
stances of the officer concerned;

(b) the nature of and the
emoluments from the commer-
cial employment taken up by
the officer concerned;

(c) such other relevant
factors as may be prescribed;
and will give opportunity to the
officer of showing cause against
it. If the officer does not rcfund
Government contribution within
a prescribed period, it shall be
recovered as arrears of land
revenue,

Sir, I am confident that the Bill
will receive umanimous support of
the House,

With these words, I move the Bill
for the consideration of the House.

MR. CHAIRMAN: Motion moved:

“That the Bill further to amend
the Provident Funds Act, 1920 be
taken into consideration.”,

oft e at® (arfige) - awmafa
wEvey, a8 fasr gver § ol & w7 o
grdr v Wi §
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“(a) the nature of the employ-
ment proposed to be taken
up and the antecedents of
the employer;

(b) whether his duties in the
employment which he pro-
poses to take up might be
such as to bring him into
conflict with Government;

(¢) whether the officer while in
service had any such deal-
ing with the employer under
whom he proposes to seek
employment ms might afford
a reasonable basis for the
suspicion that such officer had
shown favours to such em-
ployer.”
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THE MINISTER OF FINANCE
{SHR1 C. SUBRAMANIAM): Mr. Chair-
man, this 15 a very simple and non-
controversial Bill. What is applica-
ble to pensioned Government servants
is made applicable to the Govern-
ment servants who would be earning
provident fund. I do not think many
point; have been raised in the de-
bate which need a reply. Shri Sarjoo
Pandey made mention of some High
Court decision. I could not resily
follow what it was. I will certainly
look into it and if there is anything
needed, it will be done,

SHRI S8, M. BANFRJEE (Kanpur):
The question was whether the provi-
dent fund® organisation should be
treated as an industry and the opinion
wag that it ig an industry,

Motion. Re, New s8:
Programme for Ecomomic
Progress
SHRI C. SUBRAMANIAM: I ghall’
look into it. I would request the-
House to accept this Bill.

MR. CHAIRMAN: The question is:

“That the Bill further t» amend
the Provident Funds Aclt 1825 be
iaken into consideration.”

The motion was adopted.

MR. CHAIRMAN; Since there sre
no amendments, I will put all the
clauses together. The question is:

“That clauses 2, 3 ang 1, the
Enacting Formula and the Title
stand part of the Bill.”

The motion was adopted.
Clauses 2, 3 and 1, the Enacting

Formula and the Title were added to
the Bill,

SHRI C. SUBRAMANIAM: 1 beg
to move:;

“That the Bill be passed.”
MR. CHAIRMAN: The question is:

“That the Bill be passed.”
The motion was adopted,

—— p——————

13.09 hrg

MOTION' RE: NEW PROGRAMME'
FOR ECONOMIC PROGRESS

MR. CHAIRMAN: We will now take
up item No. 13,

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): I beg to:
move:;

“That this House takes note of
the New Programme for Econumic
Progress announced by the Prime
Minister on the lst July, 1076 and
laid on the Table of the House oOn
the 28th July, 1975.”



